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Order dated 2.4.2003 |
Heard Shri P.X.Padhi, learned counsel
for the applicant and Shri A.K.Bose," learned
Sr.S5tanding Counsel for the Respondents and
perused the materials available on record,
Shri K.Z«.hosh (applicant) has filed
this Original Application seeking direction:
to Respondents (particularly Res. No.2) as
under ¢
i) To supply the applicant copies
of communication made by the
- Income Tax Officer, Reonjhar/addl.
Commissioner, Income Tax,
Rourkela Range, Rourkela basing
on the remarks in connection
with applicant's ACR for the year
1995.96;

copies of representations on the
said communications; and

order of the Addl .Commissioner
of Income Tax, Rourkela Range,
Rourkela on applicant's
representation

ii)

iii)
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The applicant has further submitted
that he approached the Respondents for supply
of copies of those communications as those
were misplaced by him during super cyclone,
which affected 1ife: in this part of the
country. He had approached the Respondents
in this regard vide his letter dated 13.11.2001
(Annegture-2) . The Respondents informed Him
vide their letter dated 8.5.2002(Annexure-R/2)
thag they had taken up the matter with Central’
Board of Direct Taxes for clarification
whether the request of the applicant could
be acceded to. After receipt of the 'clarifj_catj_on,
they have further stated, th@:. applicant's

request for supply of copy would be considered.

Since then the matter has remained waEain

" correspondence and in the meantime, the

applicant has filed this O.A., seeking direction,
as referred to earlier.

It reveals from the submission made
by the Respondents under Annexure-R/2 that the

matter is pending clarification from the Central

Board of Direct Taxes for about a year. This

‘delay in communication has resulted in this

litigation which could have been avoided by
the _;Respcindehts themselves. As the applicant
has asked for copies of correspondences made
bétiveen the Respondents and him on the ground
that he has lost these documents during super
cyclone, which hit Bhubaneswar and that being
a fact of life, the Respondents should have
no problem in acceding to. the request of the
applicant in no time. In the said premises,

I direct the Respondents(Res .Nb «2) to make
available ;@e copif;s«sf documents as listed
in the O.A. within a period of 30(thirty)
days from the date of receipt of copies of
this oxrxder. ] :
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